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ORDE R (Oral)

Per Ms. Bidisha Banerj ee Judicial Member:
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Heard Ld. Counsel for the parties.

2. Ld. Counsel submits that the applicant is seeking benefit of the

provisions of Para 8 of OM. dated 32.2015. We find that no

,representation to the effect has been preferred before the respondents.

Accordingly, we dispose of this O.A. with a direction upon the applicant

to prefer a representation seeking benefit of the said provisions withih»4
 weeks from the date of receipt of a copy of this order and if such
~ representation is filed the concerned réspondent authoeities are directed
R (¢ consuder the same in accordance with the O.M. and dlspose of the

| same wnthm a penod of two months and in case the. apphcant is found
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enﬁtled_ '.ltd ,"a‘ny _?eneﬁt theé?gine shall be extended to him 'within a period R

, of one m‘o'rﬁi't'zh t!%efeafter. It is made clear that we have not gone into the
merits of thé caée and all points are kept open for consideration by the

- concerned fespOndents. |

3. The O.A. is accordingly disposed of. There shall be no order as

tocosts. -
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(Jaya Das Gupt_a) | | (Bldi;i’w-a"-Ba;ne’rjé"é‘)"' B
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